
ORDER DATED 07.02.07 

Heard Mr.AchjntvadasLdCoijnsel for the Applicant and 

Mr. S. K.Oj ha. Ld. Standing Counsel for the Respondents; on whom a 

cop\' of this O.A. has already been served. 

2. 	Applicant 	submitted 	a 	representation 	dated 

28.01 .04(Annexure-A/3) forwarded by Section Engineer to the 

Divisional Railway Manager, E.Co,Railwav, Khurda Road(Res.No.2) 

hllowed by another representation dated 29. !2O6(Annextire-A/7) 

addressed to the Sr. Divisional Personnel Officer, 

E.Co,Railway,Khurda Road(Res.No.4) which appear not to have been 

disposed of as yet. It has been stated by the Counsel for the 

Applicant that the Applicant has not received the pay from the month 

01 December 2006 on wards and he prays for an interim relief to 

hrect the Respondents to allow the pay from the month of December 

106 to the Applicant. This is objected to by the Ld.Counsel for the 

round that reprecentatinn are 	Ilia  

h a )0\e. ii i prema Ure to PS interim order at 

representations dated 2801.04 and 29.12.06 are 

ading with the Respondents for consideration, 	Howevei 

:sNos.2 & 4 are directed to decide on the representations dated 

201 .04 and 29.12,06 respectively pending with them, within a 

month positively from the date of receipt of this order. Copy of the 

O.A. along with all accompanied documents be forwarded to the 

- 	 1't 	'7crr 
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5. 	Send copes of this order along with copies of the O.A. to thr 

Respondents and free copies of this order he hnnded over to 

Counsel for both the parties 

MEMlFR(Aj)MN 	 VICE-CHAIRMAN 
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